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(17) In  view of the above, th e re  is no m erit in  th is  w rit 
petition . I t  is, consequently, dism issed. No costs.

J.S .T .
Before Ashok Bhan and Iqbal Singh, JJ .
M/s Raja Ram Kulwant Rai,— Petitioner 

versus
ASSISTANT COMMISSIONER OF INCOME TAX,— Respondent

C.W.P. No. 3035 of 97 
May 28, 1997

Incom e Tax Act, 1961— S'S.143(2), 158— B and  158— BC—  
U ndisclosed income o f block period brought to tax— A ssessm ent 
under section 158-BC(c) for block period 1985— 95 after search and  
seizure operation—Assessing authority issuing notice under section  
143(2) to assessee requiring inform ation in connection w ith  return  
of income for assessm ent years 1988-89 and  1989-90— Notice is 
w ithout jurisd iction  since the years assessed in block period cannot 
be re-assessed since the assessm ent stands merged in the collective 
assessm ent.

Held  th a t  once the assessm ent-has been fram ed it can only 
be re-opened by issuing notice under sections  147/148 w here income 
has escaped assessm ent or as a resu lt of search  and seizure under 
section 132. Notices issued under section 148 p rior to the search 
were rendered  infructuous after the fram ing of the assessm en t for 
the block period of ten  years under C hap ter XIVB. D epartm ent 
could not proceed on the basis of notices issued under section 148 
p rior to the fram ing of assessm ent under C hap ter XIV.

(P ara  17)
Further held  th a t  under section 143(2), A ssessing Officer can 

issue notice in  case he deems it necessary or expedient w here a 
re tu rn  has been filed under section 139 or in response to a notice 
under section 142(1) to ensure th a t the assessee has not u ndersta ted  
the income or has not computed excessive loss or has not u nd er­
paid  the tax  in  any m anner, serve on the assessee a notice requiring  
him  on a date to be specified there in  e ith er to a tten d  his office or to 
produce, or cause to be produced there, any evidence on which the 
a sse sse e  m ay re ly  in  su p p o rt of th e  re tu rn . The p u rp o se  of 
in troducing  of C hapter XIVB which provides for special procedure 
for fram ing of assessm ent orders for a block period of ten  years
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cases would be lost if the  assessing  officer is allowed to proceed 
u nd er section 143 on a re tu rn  filed under section 139 or in response 
to a notice u nd er section 142(1). C ertain ly  two assessm en ts cannot 
be fram ed for the sam e assessm ent year on an  assessee. Once an 
assessm en t has been fram ed for a block period u nder section 158- 
BC which includes the years in  question, the Income Tax Officer 
s tan d s  debarred  from fram ing an assessm ent under section 143 on 
the basis of re tu rn s  a lready  filed u nder section 139.

(Para 18)
Further held, th a t  a fte r fram ing of assessm en t u nder section 

158-BC for a block period of ten  years, income of any years covered 
by any block period could not be determ ined  afresh  as all pending  
assessm ent of those years stood merged in the collective assessm ent 
u n d e r sec tion  158 BC(c) of th e  Act. The ac tio n  ta k e n  by th e  
respondent-au thorities is indefensible and cannot be sustained . The 
assessee could not be assessed twice over for the sam e assessm ent 
year by fram ing two assessm ents, one under C hap ter XIVB in case 
of sea rch  and  th e  o th e r  u n d e r C h a p te r  XIV in  th e  course of 
assessm en t fram ed in  ord inary  course.

(P aras 19 and  20)
A. K. M ittal, Advocate, for the petitioner
B. S. G upta, Senior Advocate w ith Sanjay B ansa l,

Advocate, for the Respondent.
JUDGMENT

A shok B han, J.
(1) Im po rtan t question  which falls for consideration  in  th is  

petition  is—“W hether the Income Tax Officer can issue notice under 
section 143(2) of the Income Tax Act, 1961 for an  assessm en t year 
which is covered by the ‘block period’ under section 158-B regard ing  
which assessm en t h as a lready  been fram ed under section 158 BC ?

(2) Facts giving rise to th is  question  are :—
(3) A sse sse e -p e titio n e r  (h e re in a f te r  re fe rre d  to as  th e  

petitioner) is a Commission Agent a t m ansa. O riginal assessm en t 
fo r th e  y e a r  1988-89  w as co m p le ted  on ta x a b le  inco m e of 
Rs. 1,78,040 on 28th February , 1989. In  response to the notice dated  
21st February , 1992 issued under section 148 of the Income Tax
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Act, 1961 (hereinafter referred to as the Act) for the income escaping 
assessm en t, p e titio n e r filed its  re tu rn  of income declaring  n e t 
taxable  income of Rs. 97,060. A ssessing A uthority  assessed  the 
taxable  income a t Rs. 10,00,070. P e titio n e r challenged the said  
assessm en t order in appeal before the Com missioner of Income Tax 
(Appeals), B ath inda who,— vide its  order dated  23rd F ebruary , 1995 
se t a s id e  th e  a sse ssm en t o rd er and  re m itte d  th e  case to the  
A ssessing Officer w ith certa in  directions and to p ass  a fresh order 
in  accordance w ith  the directions issued.

(4) A ssessing A uthority  did not pass any fresh  order for the 
a sse ssm e n t, y ea r  1988-89. F or the  a sse ssm e n t y e a r  1988-89, 
assessing  au thority  had completed the assessm ent on an  income of 
Rs. 1,11,350 which became final as no appeal was carried  aga inst 
th a t  assessm en t order to the appellate authority .

(5) On 5th December, 1995, search and seizure operation  in 
the case of the petitioner firm  was conducted. As the provisions of 
C hap ter XIV of the Act, were applicable to the search having been 
in itia ted  a fter 30th June, 1995, notice under section 158 BC of the 
Act w as issued on 12th February, 1996. R eturn  in Form  2-B for the 
block period  1st A pril, 1985 to 5 th  D ecem ber, 199.5 w as filed 
declaring undisclosed income a t nil. A ssessing A uthority  com puted 
to ta l income including undisclosed income for the block period from 
1st April, 1985 to 5th December, 1995 as under :—
Previous
year

Income
already
declared

Aggregation of total 
income including u n ­

disclosed income for the 
block period

1 2 3
1985-86 17,120 17,120
1986-87 72,410 72,410
1987-88 1,14,772 1,14,772
1988-89 1,13,720 1,13,720
1989-90 1,11,350 1,11,350
1990-91 88,040 88,040
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Previous
year

Income
already
declared

Aggregation of total 
income including un­

disclosed income for the 
block period

1 2 3
1991-92 1,38,030 1,38,030
1992-93 39,680 39,680
1993-94 45,368 45,368
1994-95 34,620 34,620
1995-96 — —
Addition as 
discussed above 
para No. 8

in
1,15,702 1,15,702

Aggregate of total income 
including undisclosed 
income for the block period. 8,90,804
Less : Income returned for the 
previous year 7,75,102
Undisclosed income for the 
Block period 1,15,702

(6) A ssessin g  A u th o rity , th e re a f te r  issu ed  notice  u n d e r 
section 143(2) of the  Act dated  20th Jan au ry , 1997 re la ting  to the 
assessm en t year 1988-89 and 1989-90 calling upon the petitio ner 
to a tte n d  the  office of the assessing  au th ority  on 30th Jan u a ry , 
1997 as the  assessing  au th ority  required  certa in  inform ation in 
connection w ith  the  re tu rn  of income of the said years. Copies of 
th e  said  notices have been a tta ch ed  as A nnexures P4 and  P5. 
P etitio ner filed detailed  reply objecting to the issuance of notice 
u n d e r section  143(2) inter a lia  on th e  ground th a t  a ssessm en t 
having already  been com pleted under section 158 BC(c) of the  Act 
for the block period of ten  years which covers the years in question, 
th e  assessing  au thority  had no jurisd iction  to issue notice under 
section 143(2) of the Act. A fter fram ing of assessm ent, income of 
any of the years covered by the block period could not be determ ined 
afresh  as all pending  assessm ent of those years stood merged in 
the  collective assessm en t u nd er section 158 BC(c) of the  Act. It 
was prayed  th a t  proceedings s ta rted  w ith  the  issuance of notice
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u nd er section 143(2) be dropped. Objections filed by the petitioner 
were not accepted. A ssessing A uthority  continued the proceedings 
and asked the petitioner to appear before it on 4 th  M arch, 1997. 
Copy of the com m unication dated  12th February, 1997 is a ttached  
as A nnexure P8.

(7) P e titio n e r has challenged the im pugned notices u n d e r 
sec tio n  143(2) A nn ex u res P4 and  P5 and  the  com m u nication  
A nnexure P8 requiring  the petitioner to appear before the assessing 
au th ority  on 4th March, 1997 in  response to the notices Annex'ures 
? 4  and  P5.

(8) Case of the petitioner in  nu tshell is th a t a fter com pletion 
of assessm en t for a block period of ten  years under section 158 BC 
of the newly introduced C hap ter XIVB of the Act, which included 
the assessm en t years 1988-89 and 1989-90, the assessing  au thority  
had no ju risd iction  to issue notice under section 143(2) of the Act 
in  re la tion  to the re tu rn  filed earlier.

(9) W ritten  sta tem en t has been filed. F acts as regards the 
search and seizure and fram ing of assessm ent for the block years 
including the years in  question are adm itted . Facts given in respect 
of assessm ent y ear 1988-89 are accepted to be correct. So fa r as 
a s s e s s m e n t  y e a r  1989-90 is  co n cern ed , s ta n d  ta k e n  by th e  
respondent is th a t  assessm ent for the assessm ent year 1989-90 had 
not become final because as p er assessm ent records notice under 
section 148 was issued and served upon the petitio ner on 19th May, 
1994 for filing of re tu rn . In  compliance of the said  notice, re tu rn  
w as du ly  filed  by th e  a sse sse e  on 17th  Ju n e , 1994 an d  th e  
assessm en t proceedings in  pursuance of notice u nder section 148 
were still pending. I t  has been denied th a t  notices issued u nder 
section 143(2) for the assessm ent year 1988-89 and 1989-90, are 
w ithout jurisd iction . I t  has been asserted  th a t  the same are validly 
is su e d  b ecau se  co n cea lm en t of incom e w as d e te c te d  by th e  
d ep a rtm en t before the date of search. A ssessm ent o rder for the 
assessm en t year 1988-89 was passed on 15th M arch, 1994 while 
search  took place on 5th December, 1995. Once the d ep artm en t 
has detected the concealm ent in the assessee’s case, it cannot be 
covered u nd er the block assessm ent as provisions applicable in  two 
cases are en tire ly  different.

(10) Counsel for the p arties have been heard.
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(11) F inance Bill of 1995 inserted  a new C hap ter XIVB in 
the Act. I t  provides a new concept for assessm en t in re la tion  to 
searches conducted u nd er section 132 of the Act or requisition  made 
u i\der section 132A after 30th June, 1995. The purpose of enactm ent 
of th is  C hap ter w as to make the procedure of assessm en t of search 
cases more effective. The purpose as given in clause 32 of Notes on 
C lauses of F inance B ill 1995(1995) 212 ITR (St.) 306 read s  as 
und er:—

“In o rder to m ake the procedure of assessm ent of search  or 
requisition  cases effective, it is proposed to introduce 
new provisions for assessm en t of undisclosed income 
detected as-a re su lt of search  or requisition . U nder the 
new provisions, the -undisclosed income detected  as a 
re su lt of search in itia ted  or requisition  m ade a fte r 30th 
June , 1995, sha ll be assessed  separate ly  as income of a 
block of ten  previous years. W here the previous year 
h as  not ended or the  due d a te  for filing a re tu rn  of 
income for any previous year has not expired, the income 
recorded on or before the date of search  or requisition  
in the books of account or o ther docum ents m ain ta ined  
in the norm al course re la ting  to such previous years 
will not be included in th a t  block.”

(12) The sa lien t fea tu res of C hap ter XIV-B is th a t  the to ta l 
undisclosed income of a person shall be assessed  as the income of a 
block period consisting of previous years re levan t to ten  assessm ent 
y e a rs  p re ce d in g  th e  p re v io u s  y e a r  in  w hich  th e  se a rc h  w as 
conducted or requisition  was made and also the period of the cu rren t 
previous year upto the date of the search  or the requisition . The 
undisclosed income of the block period w as to be taxed a t a fla t 
ra te  of 60 per cent as given in section 113. The o rder of assessm en t 
for the block period was to be passed w ithin  one year from the end 
of the m onth in which the la s t au thorisa tion  for the search  or the 
re q u is ito n  w as execu ted . P rio r to in se rtio n  of C h a p te r  XIV-B 
es tim atio n  of th e  undisclosed  income w as m ade in a sum m ary  
m an n er u n d e r sections 132(5) and  132(7). C h ap te r XIV w as in 
su bstitu tion  of section 132(5) w ith  an extension of scope.

(13) ‘Block period ’ as defined in section 158B m eans the 
p rev ious y ea rs  re lev an t to ten  a ssessm en t y ears p reced ing  the 
previous year in which the search  w as conducted u n d e r section
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132 or any requisition  was made under section 132A, and includes, 
in  th e  p rev io us y ea r in  w hich such  sea rch  w as con ducted  or 
requisition  made, the period upto the date of the com m encem ent of 
such search  or, as the case may be, the date of such requisition. 
D efin ition  of ‘undisclosed incom e’ includes any money, bullion, 
jew ellery or o ther valuable article or th ing  or any income based on 
any en try  in such money, bullion, jewellery, valuable article, thing, 
en try  in the  books of account or o ther docum ent or tran sac tio n  
rep resen ts  wholly or partly  income or property  which h as not been 
or would not have been disclosed for the  purposes of th is  Act. Section 
158BA provides th a t  notw ithstanding  any th ing  contained in  any 
o ther provisions of th is  Act, w here a fte r the 30th day of Ju n e ,' 1995 
a search  is in itia ted  under section 132 or books of account, o ther 
docum ents or any asse ts are requisitioned under section 132A in 
the case of any person, then , the A ssessing Officer shall proceed to 
assess the undisclosed income in accordance w ith the  provisions of 
C hap ter XIV-B. The to ta l undisclosed income re lating  to the  block 
period was to be assessed a t a flat ra te  of 60 per cent.

(14) Section 158BB of the Act reads as under :—
“158BB C om putation  of undisclosed  income of th e  block 

period—(1) The undisclosed income of the block period 
shall be the aggregate of the to ta l income of the previous 
y ea rs  fa llin g  w ith in  the  block p erio d  com puted , in  
accordance w ith  the provisions of C hap ter IV, on the 
b a s is  o f ev id en ce  fo und  as  a r e s u l t  o f s e a rc h  or 
requisition  of books of account or docum ents and  such 
o ther m ateria ls  or inform ation as are  availab le  w ith  
A ssessing Officer, as reduced by the  aggregate of the 
to ta l income, or as the case may be, as increased by the 
a g g re g a te  o f th e  lo sse s  o f su ch  p re v io u s  y e a rs , 
determ ined—

(a) w here assessm ents under section 143 or section 144 or 
section 147 have been concluded, on the  basis of such 
assessm ents;

(b) w here re tu rn s  of income have been filed under section 
139 or section 147 b u t assessm ents have not been made 
till the date of search or requisition, on the basis of the 
income disclosed in such re tu rns;
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(c) w here the due date for filing a re tu rn  of income has 
expired b u t no re tu rn  of income has been filed, as nil;

(d) where the previous year has not ended or the date  of 
filing  the  re tu rn  of income u n d e r sub- section (1) of 
section  139 h as  not expired , on the  b as is  of e n tr ie s  
re la ting  to such income or transac tio n s as recorded in 
the books of account and o ther docum ents m ain ta ined  
in the norm al course on or before the date of the search 
or requisition  re la ting  to such previous years;

(e) w here any order of se ttlem ent has been m ade u nd er su b ­
section (4) of section 245D, on the basis of such order;

(f) w here an assessm en t of undisclosed income had  been 
' m ade e ith e r u nd er clause(c) of section 158BC, on the
basis  of such assessm ent;

E x p la n a t io n  : F o r  th e  p u rp o s e s  o f d e te r m in a t io n  of 
undisclosed income:—

(a) the to ta l income or loss of each previous year shall, for 
the purpose of aggregation, be tak en  as the to ta l income 
or loss com puted in accordance w ith the provisions of 
C h a p te r  IV w ith o u t giving effect to se t off b ro u g h t 
fo rw a rd  lo sse s  u n d e r  C h a p te r  VI o r u n a b s o rb e d  
depreciation  u nd er sub-section (2) of section 32;

(b) of a firm, re tu rn ed  income and to ta l income assessed  for 
each of the previous years falling w ith in  the block period 
shall be income determ ined  before allowing deduction 
of salary , in te rest, commission, bonus or rem uneration  
by w hatever nam e called :
P ro v id e d  t h a t  u n d isc lo se d  incom e of th e  firm  so 
determ ined  shall not be chargeable to tax  in the hands 
of the p artn e rs , w hether on allocation or on account of 
enhancem ent;

(c) assessm en t u nd er section 143 includes determ ination  of
incom e u n d e r sub-section  (1) or sub-section  (IB ) of 
section 143.
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(2) In  com puting the undisclosed income of the block period,
the provisions of sections 68, 69, 69A, 69B and 69C shall, 
so far as may be, apply and references to “financial year” 
in those sections shall be construed as references to the 
re le v a n t p rev io us y e a r  fa llin g  in  th e  block p erio d  
including  the previous year ending  w ith  the  d ate  of 
search or of the requisition.

(3) The b u rd en  of p ro v id in g  to th e  sa tis fa c tio n  of the  
A ssessing  O fficer th a t  any u nd isclosed  incom e had  
already been disclosed in any re tu rn  of income filed by 
the assessee before the com mencement of search or of 
the  requ isition , as the  case may be, sh a ll be on the 
assessee.

(4) For the purpose of assessm ent under th is  chapter, losses 
brought forward from the previous year under C hap ter 
VI or unabsorbed depreciation under sub-section (2) of 
section 32 shall not be set off against the undisclosed 
income determ ined in the block assessm ent under th is  
C hapter, bu t may be carried  forward for being set off in 
the regu lar assessm ents.”

Procedure for block assessm ent is given under Section 158BC 
of the Act, which is reproduced below :—

“158BC. Procedure for block assessm ent:— W here any search 
h a s  been  conducted  u n d e r  sec tio n  132 or books of 
account, o ther docum ents or a sse ts  are requisitioned  
under section 132A, in the case of any person, th en —
(a) the A ssessing Officer shall serve a notice to such 

person requiring  him  to furnish, w ithin  such tim e, 
not being less th an  fifteen days, as may be specified 
in the notice, a re tu rn  in the prescribed form and 
verified  in the sam e m an ner as a re tu rn  u n d e r 
clause (I) of sub section (1) of section 142, se tting  
forth  h is to ta l income including  th e  undisclosed  
income for the block period:
P ro v id ed  th a t  no n o tice  u n d e r  sec tio n  148 is 
required  to be issued for the purposes of proceeding 
under th is  chapter;
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(b) The A ssessing Officer shall proceed to determ ine 
the undisclosed income of the block period in the 
m a n n e r  la id  dow n in  se c tio n  158BB a n d  th e  
provisions of section 142, sub-section (2) and (3) of 
section 143 and section 144 shall, so far as may be, 
appfy;

(c) th e  A ssessing  Officer, on d e te rm in a tio n  of the  
undisclosed income of the block period in accordance 
w ith th is  C hapter, shall pass an order of assessm ent 
and determ ine the tax  payable by him on the basis 
of such assessm ent;

(d) the asse ts  seized u nder section 132 or requisitioned  
under section 132 A shall be re ta in ed  to the ex ten t 
necessary and the provisions of section 132B shall 
app ly  sub ject to such  m odifications as  m ay be

„n e c e s s a ry  a n d  th e  re fe re n c e s  to  “r e g u la r  
assessm ent” or “reassessm en t” in section 132B shall 
be construed as references to “block assessm en t.”

(15) A p eru sal of th is  section would show th a t  the A ssessing 
Officer h as to serve a notice to the concerned person requiring  him  
to fu rn ish  w ithin  a specified tim e, (not less th an  fifteen days) in 
the notice, a re tu rn  in the prescribed form se ttin g  forth  h is to ta l 
income inc lud ing 'the  undisclosed income for the block period. No 
notice u nd er section 148 is required  to be issued for the purposes 
of proceeding u nd er C hap ter XIVB. A ssessing Officer, th e rea fte r 
sha ll proceed to determ ine the undisclosed income of the block 
period in the m anner laid  down in Section 158BB. A ssessing Officer 
on determ ination  of the undisclosed income of the block period in 
accordance w ith  C hap ter XIV-B then  passes an o rder of assessm en t 
and  dete rm ines the tax  payable by the assessee on the basis  of 
such assessm en t of the undisclosed income of the block period.

(16) The purpose of in troduction  of CH. XIVB is th a t  the 
undisclosed income detected as a re su lt of any search in itia ted  or 
any req u is itio n  m ade a f te r  30th  Ju n e , 1995 sh a ll be a ssessed  
s e p a ra te ly  as  incom e of block y ea rs . S p ec ia l p ro ce d u re  w as 
introduced for fram ing of assessm ent of search cases. Section 158BA 
s ta r ts  w ith a non absten te  clause th a t  no tw ithstanding  any th ing  
contained in any o ther provisions of the Act a fter 30th Ju ne , 1995, 
cases arising  out of search  and seizure u nder section 132 shall be
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assessed  in accordance w ith the newly introduced C hap ter XIVB. 
Once an  assessm ent is fram ed qua a p articu la r year falling w ithin  
the block period of ten  years then, no o ther assessm en t u nder any 
o ther provisions of the Act can be fram ed.

(17) Income of each of the ten  years prior to the year of search, 
th a t  is including the assessm en t year 1988-89 and 1989-90 had 
already  been determ ined separately  under two heads: (i) income 
already  assessed, and (ii) concealed income of the assessm ent years 
1988-89 an d  1989-90 did  not re m a in  to be d e te rm in e d  a f te r  
dete rm ination  of yearw ise income of all pending assessm en ts of 
those years which stood merged in the collective assessm en t under 
section 158 BC(c) of the Act. Once the income of the assessm en t 
year 1988-89, 1989-90 has been determ ined  tak in g  into account 
the  income already assessed and concealed income which includes 
the years in question, no assessm ent rem ained to be fram ed. Once 
the assessm en t has been fram ed it can only be re-opened by issuing 
n o tice  u n d e r  s e c tio n s  147, 148 w h ere  incom e h a s  e sc ap e d  
assessm en t or as a resu lt of search and  seizure u nder section 132. 
Notices issued u nder section 148 prior to the search were rendered  
infructuous a fter the fram ing of the assessm ent for the'block period 
of ten  years under C hap ter XIVB. D epartm ent could not proceed 
on the basis of notices issued under section 148 prior to the fram ing 
of assessm en t u nder C hapter XIVB.

(18) U nder section 143(2), A ssessing Officer can issue notice 
in case he deems it necessary or expedient w here a re tu rn  h as been 
filed u nder section 139 or in response to a notice u nder section 
142(1) to ensure th a t  the assessee has not u nd ersta ted  the income 
or has not com puted excessive loss or h as not under-paid  the tax  in 
any m anner, serve on the assessee a notice requiring  him  on a date 
to be specified there in  e ith er to a ttend  his office or to produce, or 
cause to be produced there , any evidence on which the assessee 
may rely in support of the re tu rn . The purpose of introducing  of 
C hap ter XIVB which provides for special procedure for fram ing of 
assessm en t orders for a block period of ten  years cases would be 
lost if the  assessing  officer is allowed to proceed under section 143 
on a re tu rn  filed u nd er section 139 or in  response to a notice u nder 
section 142(1). C ertain ly  two assessm ents cannot be fram ed for the 
sam e assessm ent year on an assessee. Once an assessm ent has been 
fram ed for a block period u nd er section 158(BC) which includes 
the years in question, the Income tax  Officer s tan d s debarred  from
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fram ing an assessm en t under section 143 on the basis of re tu rn s  
a lready  filed u n d er section 139.

(19) A fter fram ing of assessm en t u nder section 158BC for a 
block period of ten  years, income of any years covered by any block 
period could not be determ ined afresh  as all pending assessm en t 
of those years stood m erged in the collective assessm en t u nd er 
section 158BC(c) of the Act.

(20) The action  ta k e n  by th e  re sp o n d e n t a u th o r it ie s  is 
indefensible and cannot be sustained . The assessee could not be 
assessed  twice over for the same assessm ent year by fram ing  two 
assessm ents, one u nd er C hap ter XIVB in case of search  and  the 
o ther u nd er C hap ter XIV in the course of assessm en t fram ed in 
o rd inary  course.

(21) For the reasons s ta ted  above, we accept th is  petition  
and quash  the im pugned notices A nnexures P4, P5 and  P8 being 
w ithou t ju risd iction  and  unsu sta in ab le  in law. No costs.

R.N.R.
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